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STATEMENTS BY MINISTER

Status of Implementation of Recommendations Contained in
The Hundred and Fifty-Third Report of The Department-related
Parliamentary Standing Committee on Human Resource Development

And

Status of Impiementation of Recommendations Contained in The Hundred
and Seventieth Report of The Department-related Parliamentary Standing
Committee on Human Resorce Developmernt

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI RENUKA CHOWDHURY): Sir, I make following
statements regarding:

L  Status of implementation of recommendations contained in the Hundred
and fifty-third Report of the Department-related Parliamentary Standing
Committee on Human Resource Development; and

II. Status of implementation of recommendations contained in the Hundred
and seventieth Report of the Department-related Parliamentary Standing
Committee on Human Resource Development.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): Sir, I beg
to announce that the Government Business in thls House for the week commencing
29th August, 2007 will consist of:-

Consideration of any item of Government Business carried over from
today’s Order Paper.

Consideration and passing of the Apprentices (Amendment) Bill, 2006.

Consideration and return of the Appropriation (Rallways) No. 3 Bill, 2007,
after it has been passed by Lok Sabha.

Consideration and passing of the Merchant Shipping (Amendment)
Bill, 2007, as passed by Lok Sabha.

GOVERNMENT BILL
The Appropriation (No. 3) Bill, 2007
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move:

‘;That the Bill to authorise payment and appropriation of certain further
sums from and out of the Consolidated Fund of India for the services of the
financial year 2007-08, as passed by Lok Sabha, be taken into consideration.”
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MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, we have to discuss the
Appropriation Bill. If the hon. Members want to talk, they can go to the lobby. We
have made a lot of good arrangements there. You can talk there, not in the House.
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SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, are we discussing politics over
here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)...

SHRI RAMDAS AGARWAL: I am speaking on behalf of my party.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can’t direct him to say what he wnats to say about
it. ...(Interruptions)...
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that if somebody is playing in the market, he is playing on his own risk. I know that
very well, Sir. But, the point is, the common man does not know who are the players
who are now actually controlling the whole market. The market is now controlled by
the world market and the world financial institutions, and they are playing as and
when they want to play with the market. #elgg, I® TR g ..(=9em)..

SHRI UDAY PRATAP SINGH (Uttar Pradesh): They don’t know what are the rules
of the game ...(Interruptions}...

SHRI V. NARAYANASAMY: *

* Not recorded.
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MR. DEPUTY CHAIRMAN: Whatever Mr. Narayanasamy said will not go on
record, ...(Interruptions)...
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#R weed ¥ I§ W wsm, Kindly inform the House how much money has
come in the capital form in the market in foreign exchange and how much capital has
gone back or withdrawn by the foreign institutions or the investors. A lot of money
has gone back from the market. How much profit have they earned, without paying
tax? How much money has been transferred, without paying tax, to their respective
accounts and to their profit accounts?
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This has also opened a new sector for the tax exemptions. I do not know whether
our hon. Finance Minister has agreed with his colleagues, whether he is now fully
agreeable to give subsidies of more than Rs.1 lakh crores to industries established
in the SEZs. I do not know that. But I hear about it so many times that because he
has to control the finances he has some reservation, he has some difficulties to
- provide such a huge subsidy to industries established in SEZs. Juwafa Sft, #n
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SHRI SANTOSH BAGRODIA (Rajasthan): Sir, I thank you very much for giving
me this opportunity to speak. As far as Appropriation Bill is concerned, this is a
formality and I will generally support and vote for it, that is okay. But..

MR. DEPUTY CHAIRMAN: Then on what else do you want to speak?

SHRI SANTOSH BAGRODIA: [ think, we need to make some comments in general
and something on the Appropriation Bill also. I start with the Appropriation Bill, Sir.
Just after the passage of the first quarter of current financial year, the Government
has come back with the first batch of Supplementary Demands worth Rs.20412 crores
of which Rs.19296 crores are voted and the remaining Rs.1115.63 crores are charged
on the Consolidated Fund. Most of the charged expenditure is by virtue of the
transfers to the State Governments. I would like to know from the hon. Minister
whether the Government should seek supplementary demands on the Consolidated
Fund of India to make transfers to the State Government, that too without having
them voted in Parliament. What is the nature of the expenditure of the State
Governments for which such charged supplementary demands are required. It has
been observed that often such transfers to the State Governments are put under the
personal deposit accounts, thereby avoiding the scrutiny of respective State
Legislatures.

Sir, out of Rs. 20412 crores of supplementary demands predictably the revenue
expenditure is much, much ahead of capital expenditure meaning thereby that most
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of the supplementary demands are meant for committed liabilities. I would like to
know from the hon. Minister if such committed liabilities have been estimated only
in past three months. Why can we not foresee such liabilities at the time of the
annual demands for grants? This has been a usual problem. He did reply last time
also and maybe, he may continue with the same explanation again. Now, I
congratulate the hon. Minister because according to the Finance Ministry’s release
the kind of collection of tax is unprecedented. The release says that personal income
tax received up to. 14th of August, 2007 is Rs. 25989 crores which is 35 per cent more
than what it was during the same period in the last year. The corporate tax has
increased to Rs. 33164 crores, which is 52.3 per cent more, and on an average the
direct taxation has increased by 44.4 per cent. Sir, similarly, the Indirect taxes about
which I read a few days ago in newspapers but I did not have the newspaper cutting
because I did not know that I would be speaking on this subject, but I vividly
remember that the collection in the service tax, customs, excise, everything is
increasing by about 40 per cent. Last year it was 35 per cent during this period. I
must congratulate the hon. Minister because after all it is his duty even if it is a
thankless job. He raises the funds, resources for the country, for the Government and
the base of income tax payees has also increased. For that I congratulate him because
it is more widely based now. He himself has said I think in one of the meetings
somewhere that more people are willing to pay tax. For that also one reason is that
the rate of taxation is much more reasonable than it was before. I wonder with this
increase whether the hon. Minister would consider bringing down the rate further,
then I am sure the compliance rate will also increase. I can assure the hon. Minister
on the basis of the discussion that I have with different segments of the society all
over the country, they are all happy to pay the tax if it is at a reasonable level.
So more you decrease probably your increase, instead of 50 per cent, will be 100
per cent. Instead of 30 million taxpayers, it will come to about 100 million. It is not
impossible because people want to have a peaceful time. But the problem is, despite
that, the Finance Ministry’s mindset has changed. Are they willing to trust the people
who are paying; the taxpayers? It is a little more than what they were trusting before
because a number of times the tax payers tell us that more they pay, more the trouble
is created by the Department. [ do not say those who are evading tax should not
be taken to task but let us be more concerned, let there be real, good information.
So, I would request the hon. Minister, to take strongest action possible on somebody
evading tax. But, just because we have a department to handle seizures, raids and
all kinds of things, just to keep them employed I find a number of times that one
particular road is covered. I mean, all the houses should be raided. Or if you go to
a building, all the flats should be raided. Nowadays, Sir, the joint family system is
also disintegrating but they live in the same house. They might live in the same flat
but the brothers and sisters do not have anything else to do with each other. But,
if there is one brother, one sister and if there is an inquiry against one, the entire
family is questioned. Some improvement has to come in all these things. When there
is better compliance our mindset also has to change.

MR. DEPUTY CHAIRMAN: Mr. Bagrodia, you have disclosed youf interest under
the Ethics Committee that you are a taxpayer.

SHRI SANTOSH BAGRODIA: Yes, yes, Mr. Deputy Chairman you have
mentioned. My interest is in the Government, my interest is in the society, my interest
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is in the country and this is what 1 want to disclose. If you want any further
disclosure then let me know. You tell me what more disclosure you want. My income
tax records are with the Parliament, and, I am one of those whose records are up to
date with the Parliament. 1 am sure if you check with your own department, you will
see that I am up to date. That is by nature. We have to keep ourselves up to date.
So, that is happening by nature.

SHRI AMAR SINGH (Uttar Pradesh): Government is kind to you.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Even if it is in your nature, it is
not possible.

SHRI AMAR SINGH: Government is kind to you. Sometimes it is very
unkind,...(Tnterruptions)...

SHRI RUDRA NARAYAN PANI (Orissa): You are also our Vice-Chairman.
...(Interruptions)...
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SHRI AMAR SINGH; [ appreciate your honesty but we realise what Government
does at times.
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SHRI AMAR SINGH: If I submit my return, they may not accept it; they will
reopen it.

st "alw qrreifean: @ 9@ @ Ad & oew @ wm-em 9@ w E
But, I thank you for your appreciation, that is all. If there is anything else or any
advice from me please meet me outside. 1 will give you good advice without any
charges. Sir, I would like to draw the attention of the hon. Minister to a very serious
matter. It is as per the law, the Government decided to give target plus benefit to the
buyer and that was, of course, to the Commerce Ministry. But, Finally, it is the
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Customs and Excise Department, which comes into the picture. The practice was, it
was handled by MMTC, STC and by private people also. What is happening, Sir, is
because of export benefits, they call it target plus benefits, and there are agents in
Mumbai, Delhi and the manufacturer exports. Only the merchant exporter gets
transfer of documents. It is not illegal. It is all done on contract basis. Now, there
is no method by which this merchant-exporter will know what the real manufacturer-
exporter is doing. If he is over-invoicing or if he is doing any manipulation, there is
no system to find out and, most of the time, the merchant-exporter and the
manufacturer do not even know each other. They only see papers through agents.
When it is noticed that the actual manufacturer, who is exporting, is manipulating the
accounts by way of over-invoicing or under-invoicing and through all sorts of
things, in that case, he should be used as an approver to get all the information. But
the real problem is from the manufacturer who actually handles this. All action should
be taken against him. But, hundreds of other merchant-exporters, who are trying to
take the benefit of target-plus-benefit, should be spared from unnecessary
harassment. If they have also done anything in collusion, action should be taken.
But, just because they have used this facility, which the Government is giving,
unnecessary action should not be taken.

Now, I come to economic growth and inflation. Due to efforts of the hon. Minister
and the Government the economic reforms of 90s put the economy on a rising growth
trend. The growth of GDP at constant prices during 2006-07 is estimated to be at
9.4 per cent. That is all unprecedented. Continuous improvement in investment over
the past Tour years has led to an increase in the investment ratio. The gross domestic
capital formation in 2004-05 and 2005-06 has been estimated to be 31.5 per cent and
33.8 per cent respectively. It is expected to increase further in 2006-07. These are
congratulatory things for the hon. Minister. 1 am speaking all these good words so
that he can also change his mind set. This is all truth. The rise in investment has
been supported by rise in savings rate. The savings rate is also rising. Gross
domestic savings, as proportion to the GDP, increased from 26.4 per cent in 2002-03
to 29.7 per cent in 2003-04 to 31.1 per cent in 2004-05 and to 32.45 per cent in
2005-06. I am sure, our Government is confident of sustaining the growth. While
financial resources are important for development. But, ultimately, it is the
entrepreneurial abilities that drive the growth. I wish the hon. Minister to invest this
surplus revenue in such a way so that more and more people can be trained for
entrepreneurial growth. Sir, the faster growth will generate new jobs at a faster rate
than before. There are no Government jobs now. The jobs are only seif-employment.
That is why the entrepreneurial growth is required. As per the 61st Round of NSSO
Survey, average annual growth in employment, during 2000-01 to 2004-05, stood at
2.5 per cent, exceeded the rate of growth of population. The rate of growth of
employment was also higher when compared to the growth achieved in the previous
fifteen years. As a result of higher growth in employment, together with programmes
which focused on poverty alleviation, the head count ratio of poverty declined to
about 22 per cent based on mix-recall period in 2004-05. This greater openness of the
economy has led to the rising shares of exports to the GDP. This is linked to the
rising competitiveness of the economy. But, 1 really don’t know with the strong rupee
how it is going to affect the exports. If the hon. Minister can throw some light on
this, it would be better. It will be a good idea, because the exporters are very, very
concerned about the appreciation of the rupee. The entire textile industry is in
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doldrums, becasue the profitability in this employment-oriented industry is very
minimal — 1 per cent or 2 per cent or 3 per cent. Suddenly, if this kind of a situation
arises, industry will be in turmoil. If they are closed, we will have other side effects.
1 will request the hon. Minister to look into.it. A higher growth and increased
competitiveness is mirrored in a faster growth of industries and services in the
last four years. Number one, manufacturing sector has grown at a healthy rate of
9.2 per cent per year in the last four years. It accelerated to 12.3 per cent in
2006-07, that is, last year. Number two, measured in terms of index of industrial
production, manufacturing growth had reached 12.5 per cent last year, that is,
2006-07. In the first two months of the current year, manufacturing sector growth was
maintained at a healthy 12.7 per cent. The capital goods registered a growth of
18.3 per cent in the year 2006-07. The growth momentum is being maintained in the
current year as well. TAaTH W), 9 WWT A WY 5 gEn-wm fwar & amu
4 g Rrema @&t @ o ener-w g AR L (sgemmE).. oo oferwr A
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@ T g arer g1 Construction has been growing at 12.8 per cent per year,
contributing greatly in creation of unskilled job, which directly benefit the poor and
low-income workers. 39 ST poor @ YW dH W &, TH ¥ 128 TRIE &
71 g§ 81 Similarly, Trade, hotels, transport, communication and other sectors
have also witnessed growth. Communication sector, which generate a large number
of unskilled and semi-skilled jobs has grown by 11.6 per cent per year. 3T 7 @t
fagh & =& g @m # W g | Red so awl ¥ TE gam W zw
wHg B vE €1 ..(=@a@ar).. Financing, insurance, real estate and business
services have been growing at the rate of 8.9 per cent per year. 1 would just quickly
mention, in points, the actions to be taken by the Central Government because I am
aware of the time constraint, Now, | come to the launch of Food Security Mission.
g S F FE, PO @ eRg 87 FER S o4 g T8, wd
N oAt gl A wvd 7 o 3@ B of @1 Waw A8 & whar because
we are abjecting only for the sake of objection. Everybody, from the NDA, has been
mentioning in all the discussions, that is why we are importing at a higher price; why
don't we give to the farmers? Agarwaji comes from a business community. He has
done business worth crores and crores of rupees. ...(Interrupiions;...

SHRIMATI JAYA BACHCHAN: How do you know? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: They know each other.

SHRI SANTOSH BAGRODIA: I mean, he understands what business is. I am just
trying to explain this. What is the concept of business? I would like to tell you in
one second. )

N wora wedft (@R dTE): sy (A9 @ I BR W 8, ' e
T B @

At R e gdfal Y g N MR (emus).. W sl @ e
wifg | . (caqumA)...

st "ary Frrsifyar e off fioma 5@ @, § 9 g1 § e
T S g1 ...(Interruptions)... I will explain what business is. ...(Jnterruptions)...
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SHRIMATI JAYA BACHCHAN: Sir, I would like to state in this House that it
seems there are only two groups — the NDA and the UPA. There is a huge chunk
in between. They are never addressed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Bagrodia, please address to the new group also.
...(Interruptions)... Don’t address only the NDA. Address the UNPA also.
...(Interruptions)...

st WU JUGIe: SUEHUY ¥EISY, ¥E T aX® B 'Erar g, W gdn
RE .- @ wlie A were iR I W A G g A o B osw A
gieren . (caaens)...

SHRI SANTOSH BAGRODIA: I will explain in one second. I will not take long
time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is restriction of time.also. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: T will take two-three minutes more because I don't
want to take longer time on this as [ am committed to finish it in time.

MR. DEPUTY CHAIRMAN: That’s why I am reminding you. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Thank you very much for reminding. I appreciate.
But I only request them, with folded hands, to please listen to me for two-three
minutes. If you increase the rates for SMP, that will become a permanent feature.
Supposing, you need one crore tonnes and you have received 98 lakh tonnes. Now,
for those 2 lakh tonnes, you don’t increase the rate of 98 lakh tonnes. You just
supplement that at whatever price is available in the world market, on which you have
no control. And, the prices, which the NDA had increased during the last six-seven
years, was Rs. 10 per tonne, per year; whereas, this Government has increased from
Rs. 150 per year. ...(Interruptions)... What are you talking about! Forget about it.
They knowingly do not want to know. But, at this stage, 1 would like to draw the
attention of the hon. Minister. ...(/nterruptions)...

SHRI RAMDAS AGARWAL: Sir, ...(Interruptions)...

SHRI SANTOSH BAGRODIA: No; no; please. No; ...(Interruptions)... because |
must finish. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is his view. 9% Wardl S1d =& e |

SHRI SANTOSH BAGRODIA: No; I can’t afford to waste time. Sir, the prices of
vegetables have gone very high. This may not be directly your responsibility, but
nobody bothers about statistics. Nobody bothers about the information that the
growth rate is so much, the GDP has grown by so much and things like that. But
if the prices of potatoes, tomatoes and onions go up, that hurts every citizen in the
country. So, that responsibility lies with the Government. So, I request the hon.
Minister that as Government, you have to ensure that enough supplies are there.
Whatever you do, whatever measures you take, unless there is enough supply, prices
would not come down. You have been able to arrange enough da/, you have been
able, to arrange enough wheat and therefore, the prices have come down to certain
limits. Similarly, the prices of these things will come down only if you arrange the
supplies in time.
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Sir, though I had plenty of points to mention, but due to paucity of time, lastly,
I would mention only one or two points.

MR. DEPUTY CHAIRMAN: One is sufficient.

SHRI SANTOSH BAGRODIA: The funding to the SSI should be properly
distributed at the village level. I am not going to elaborate this point any further.

Sir, the last point that I would like to mention is about the SEZs. My friend has
also mentioned about it. I would also like to say something about this. I am not going
into the merits of the SEZs. But I would like to draw your attention to the Surat SEZ.
The whole purpose of creating SEZ was to have new investment, new technology
and more employment. But what has happened? It was an Export Promotion Zone
(EPZ) in Surat. After taking benefits of EPZ for many yedrs, now with same unit, same
investment and same employment, they have just changed its name as ‘SEZ’. Now,
they are taking benefits of SEZs. Please stop this kind of a practice. I am giving you
the name of Surat SEZ. Unless this is done, the whole purpose of having SEZs will
be defeated.

Sir, with these words, I conclude. Thank you very much.

MR. DEPUTY CHAIRMAN: The next speaker will be from the S.P. and then from
the CPI(M). But since Dr. Malaisamy has requested both of them to allow him to
speak before them, so, if both of you agree, I will call Dr. Malaisamy.

SOME HON. MEMBERS: Yes; Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Dr. Malaisamy, your party has only five minutes.

DR. K. MALAISAMY (Tamil Nadu): Sir, I think, it is eleven minutes.
...(Interruptions)...

- MR. DEPUTY CHAIRMAN: It is five minutes, not eleven minutes.
...(Interruptions)... 1 am reminding you because we cannot extend this discussion on
the Appropriation Bill beyond 3.30 p.m. As you know, today is Private Members’
Legislative Business day, and if we do it after that, then, it will be at the cost of
Private Members' Business. That is why I am saying this. We have already taken one
hour from it. So, please conclude in five minutes.

DR. K. MALAISAMY: Mr. Deputy Chairman, Sir, thank you very much for giving
preference to speak in advance of my other colleagues. ...(Interruptions)... Sir,
looking at your mood ...

MR. DEPUTY CHAIRMAN: Don’t worry about my mood; my mood is good.

DR. K. MALAISAMY: Sir, 1 will try to be as quick as possible and certainly try
to oblige you. ...(Interruptions)... Sir, as far as the Appropriation Bill is concerned,
as rightly said by Shri Santosh Bagrodia, the hon. Minister is seeking for additional
expenditure of Rs.20412.14 crore. Out of that, the net outgo is only Rs.10428.02 crore,
while the remainder is being maintained by savings, etc. When I see this, except some
small changes in the figures, the concept and the way they are going, it is as good
as the previous year’s Bill. According to me, it is the usual exercise that we are doing. -

Sir, before coming to the subject, I am able to see how the Finance Ministry,
through their tools, are running the administration as a whole because whatever is
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needed by the Government for its various programmes of development, the input is,
being given from the Finance Ministry only. As such, they promote welfare,
development, help to remove poverty, unemployment, mal-distribution of wealth,
inequality and check inflation etc., by bringing safety and happiness to the people.
As such, they are playing a vital role. Sir, as far as the purpose envisaged is
concerned, I am sorry to make a general observation that it is not achieved. We have
just celebrated the 60th anniversary of our Independence. We had attained
Independence six decades back and many of these ideas had been envisaged by
various Governments. Governments have come and gone, but they have not done
things as envisaged in the Directive Principles or in the Constitution.

Sir, we have a population of about 110 crores in India. Out of these, 40 crores
are workers and even among the 40 crores, 37 crores belong to the unorganized
sector. More than 38 per cent of our population is living below the poverty line, I
wish to highlight that there are suicides, starvation deaths and there is poverty. They
talk about removal and alleviation of poverty. But everything exists on paper as
concepts without anything being done in reality. That is my first point. Secondly, the
poor is becoming poorer while the rich is getting richer. This is the policy that any
Government that came to power has been following. Sir, I can cite examples when 1
say so. Our hon. Minister is a well-informed Minister; he can justify even a weak case
as an excellent one. By virtue of his profession, he has the knack for putting things
in such a way that even weak cases are made to be strong. He may try to highlight
the Government’s achievements citing, how they have made progress, how the GDP
has increased, how the economy is booming, and so on. Leaving it aside, the fact
remains that the rich is becoming richer while the poor is becoming poorer. 1 would
cite an example. The corporate houses such as Reliance and Tata Motors have
been under assessed and they have been exempted from taxes amounting to
Rs. 1000 crores. Coming to our players, * and *, they have been exempted from
paying taxes to which they are not entitled. I mean to say that the rich and influential
people manage to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | think you cannot take names. It is not fair to use
names of individual assesses and say they are paying or not paying taxes. They are
not present here and so cannot defend themselves. The matter relates to individuals.
..{Interruptions)... 1t will not go on record. I am expunging it.

DR. K. MALAISAMY: Sir, coming to the next point, according to the Minister,
corporate tax would grow by 17.4 per cent, personal income tax would grow by
14.55 per cent and the collection of total direct taxes would grow by 16.31 per cent.
Already five months have gone by after March; we are now at the end of August.
They had fixed a target and alieady half a year has gone by. I would like to ask the
hon. Minister specifically — how far have you succeeded in achieving the target on
these three items?

Coming to a very import item, it has been said that the revenue deficit would be
reduced from 2 per cent of last year to 1.5 per cent this year. This is what they have
said. But, Sir, I would like to underline the fact that the Prime Minister’s Economic
Advisory Council has said that the revenue deficit continues to be high and it is not

* Expunged as ordered by the Chair.
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likely to be eliminated before 2008-09. They have said that the revenue deficit could
be done away with once and for all by next year. While the Prime Minister’s Economic
Council, which is an expert body manned by none other than Mr. Rangaragan, has
said that it would not be possible to do that. I would like to have a specific answer
from the hon. Minister on this — the Economic Advisory Council says that GDP
growth can go up to only 9 per cent while the inflation would recede at 4 per cent,
whereas our hon. Minister says that they are capable of achieving the target and that
they are optimistic about doing that. I appreciate the confidence with which our hon.
Minister says that. I would like to ask him whether he is so confident because while
fixing the target, the target was under-pitched, or the full potential before fixing the
target was not taken into account.

MR. DEPUTY CHAIRMAN: Please conclude.
DR. K. MALAISAMY: Coming to the other'points, Sir...
MR. DEPUTY CHAIRMAN: There is no time left. Already it is one o’clock.

DR. K. MALAISAMY: Sir, I would take only two minutes. ...(Interruptions)... You
have always been considerate with me.

MR. DEPUTY CHAIRMAN: Whether you conclude it or not, I would adjourn the
House. ...(Interruptions)... Please be brief.

DR. K. MALAISAMY: Now | come to the most important aspect. I am talking
about a Columbian eminent expert on economy. He said that the Indian economy
needs to undergo a major structural transformation shifting a significant number of
people from traditional agriculture-linked livelihood to labour-intensive sector to
sustain the current growth rate level, i.e., shifting from agro economy to service-
sector-driven economy. This is what the eminent economist said. What would the
hon. Minister like to say on this? (Time-bell)

MR. DEPUTY CHAIRMAN: Please conclude. Make your concluding remarks

DR. K. MALAISAMY: What are the measures taken to control inflation,
particularly with reference to control of prices of essential commodities. Your non-
Plan expenditure and Government spending are responsible for increase of inflation.
What are the measures you have taken? You are definitely willing to speak nicely,
but T am asking whether the measures taken are adequate and effective. Are you
really confident that such measures are comprehensive? Lastly, Sir, I would like to
record that whatever is talked by way of precept and practice or promise and
performance, I feel a wide gap in between. For example, take the case of
disinvestments or private participation in public sector undertakings. They talk in tall
terms. 1 would like to know the percentage of achievement that you have made.
Secondly, you say about welfare. When you are talking about welfare, directive
principles, etc, how will this go like this? I am trying to say your precept is one thing
and practice is another. Whatever you promise is not executed. Thank you.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch to meet at 2.30 p.m.

The House then adjourned for lunch at three minutes past one of the clock.
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The House re-assembled after funch at thirty minutes
past two of the clock.
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shri Brij Bhushan Tiwari.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, it is time for Private
Members’ Business.

MR. DEPUTY CHAIRMAN: Decision has been taken that Private Members’
Business will be taken up at 3.30 p.M. to 6.00 p.m.

SHRI SHARAD ANANTRAO JOSHIE: When was it decided?
MR. DEPUTY CHAIRMAN: It was decided in the Chamber.

SHRI SHARAD ANANTRAO JOSHLI: Sir, I want to protest against this decision
because this is sacred two-and-a-half hours time for Private Members’ Business. We
should take the Appropriation Bill after-5 o’clock.

MR. DEPUTY CHAIRMAN: It has already been decided.

SHRI V. NARAYANASAMY (Puducherry): I am Mover of the Bill which will be
discussed today. I agree that it can be taken up at 3.30 p.m.

MR. DEPUTY CHAIRMAN: Mr. Joshi, please cooperate.

i

14

EE
3

%4

3273
e
s 3

4

1751
175

S-L”“’/-;‘r-ﬂ’
g a

i
4
i



Bill 221

[24 AUG., 2007]

Government

m@ﬁ%wwmmwmmmwwwmw wmw Bt o
“WWMWMWWWm“ﬁﬁMW%ﬁMW 4% mmwmwwmmmmmmmmmemm
.asle ma.m w..l w%;mgﬂ ﬁw$ma.w
mmwm\wmmwwmmﬁwmmw\,mwmmﬁmmm MMMWmmmmmmmﬁmmmmwww\m
* _\U. ity = ’ \W ol
ettt iRk

ﬁ.ﬁw n

w [ : 4 m
.wﬁ$ﬁwﬁmw Wm k. EEey mw ﬁm m
SHH Wmmmym

i3

AR, 5 a8 o) weeR @ i R
a0 PR B WS AHE T8 T,

# 9= cost accountancy #



222 Government [RAJYA SABHA] Bill

W ® wla ¥ s g fAEw uw gl W oW swet dwam §, 9w Ao
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SHRI MOINUL HASSAN (West Bengal): Thank you, Sir. It is the first batch of
Supplementary Demands for Grants, 2007-08. While [ stand up to support the
Appropriation (No.3) Bill, I would like to express some views on the present scenario
of economic situation of our country and on this Appropriation Bill along with the
Supplementary Demands for Grants. I have seen that there is an additional
expenditure for Rs. 2412.14 crores. There is another point in this para that it would
be met by savings of Ministries/Departments or by enhanced receipt; the recovery
is nearly Rs. 10,000 crore. May I know from the hon. Minister what is the nature of
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the savings and from which Ministry this saving would accrue? My app:chension
is. this. There is a discussion of consolidation of public finance with the lowest fiscal
deficit. So, it should be clarified here. Sir, everybody is talking about the growth of
the GDP of our country. It is absolutely right that it is now 10 per cent. Very recently,
our Prime Minister told in a meeting that it is nearly 10 per cent. But, I should share
that it is not being translated to the common people. Very recently one of our
esteemed colleagues, Shri Arjun Kumar Sengupta, submitted a report to the Prime
Minister. It was a Coramittee appointed by the Government of India. He told, with
your permission, [ will quote only two lines, “Over the decades while the percentage
of the population below the poverty line has come down, in 2004-05, 77 per cent
people, totalling 836 million, had an income less than twice the official poverty line
or below, Rs. 20 per day per capita”. This is the situation of our countrymen. So,
it is not-translated to the common people in their livelihood.

My second point, Sir, is regarding the price rise. Sir, WPI, the Wholesale Price
Index, declined in August. CPI, not the Communist Party of India, Consumer Price
Index, steadily increased. I would like to know from the hon. Minister why the prices
are increasing. So, there is a gap between demand and supply. The Government failed
to control the prices. Why is the vegetable market so hot? See the price of potato,
onion, and cauliflower in the Delhi’s vegetable market. The price of cauliflower is
Rs. 40 per Kg and onion between Rs. 22 and Rs. 25 per Kg. What kind of situation
is this?

In agriculture, since Independence, there is the lack of proper attention; there is
the lack of proper investment; and there is this lack of productivity. In this
Appropriation Bill, there is a mention of National Food Security Mission. In this,
there is a provision for increasing the production of wheat, rice, puises, etc. But the
productivity of major crops per hectare yield long since has declined. We are doing
nothing. I do not know whether it will serve our purpose and the yield per hectare
will go up. I demand that the Government should pay more and proper attention to
this sector.

As | have already mentioned, one of our esteemed colleagues, Prof. Swaminathan,
provided a report to the Government of India. It is very unfortunate that this report
is not yet discussed here. In this respect, | again demand to discuss this report as
also the report of Mr. Sengupta.

We have read and seen in the newspapers about the Rajiv Gandhi Grameen
Vidyutikaran Yojana. On several occasions, our Prime Minister, and other Ministers
also, said that every village would be electrified by 2009, What is the fund
requirement? If is Rs.25,000 crore. The Ministry of Power has been given Rs.500
crore. What is the progress in it? Are we in a position to complete this programme
by 2009? This is my specific question to the hon. Minister. Yes, it is a fact that India
is now a country of billionaires. The number of billionaires in the list is increasing,
The figure is now changing. It is now 34 or 36. At this moment, I am not able to recall
the number revealed in the Fortune magazine, 2007. But what about providing
potable water to every house? What about reducing child mortality rate? What about
reducing rate of under-nourished children? What about reducing maternal mortality
rate and under-weight babies? What about the sanitation programme of our-country?
There is a big gap between promise and performance.
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On education, in 2005-06, it was promised that five lakh classrooms would be built
and 1.5 lakh teachers would be appointed. After that, we have seen that only two
lakh classrooms were built and 75,000 teachers were appointed. The teacher-pupil
ratio is now 1:42. In the meantime, in the Sarva Shiksha Abhiyan, the funding pattern
has changed. In this perspective, I would say that it is not proper. Earlier, it was 75:25
and now it is 50:50. 1 urge upon the Government to go back to the earlier status.

Sir, I have seen in the Appropriation Bill that there is a proposal for additional
grant for the construction relating to the Safdarjung Hospital and the RML Hospital.
We get ourselves treated frequently at the RML Hospital. So I have no objection to
the upgradation of the Safdarjung Hospital and the RML Hospital. One thing I would
like to ask the hon. Minister is this. What about the six AIIMS-like institutions
in our country? It was promised in 2005-06. In the Budget Estimates, it was given
Rs. 250 crore. But I have seen in the Revised Estimates that it was reduced drastically
to Rs. 6 crore. In the Budget Estimates 2005-06, it was Rs. 75 crore and in the Revised
Budget Estimate, it was Rs. 10 crore. My impression is that the Government is not
in a position to fulfil its commitment. In the Budget Estimates 2007-08, an amount of
Rs. 150 crore was provided for that particular purpose. So, I would like to know what
happened to that promise. What is the reality?

Another question that I would like to ask from the Hon. Finance Minister is this.
So for the sub-plan for the development of minorities in our country, in the last
Budget, I am very much aware about the announcement of the Finance Minister. He
has done a lot in his Budget speech regarding the development of minority sections
of our country. But, [ would say that the Union Budget 2007-08 does not mention
any proposal for the sub plan for the minorities on the lines of the Special
Component Plan for the Scheduled Castes and Scheduled Tribes sub plan which, in
fact, was one of the most important proposals of the Left parties. Out of the
Union Government's proposed Plan outlay of Rs. 2,05,100 crore for 2007-08, only
Rs. 500 crores, nearly 0.24 per cent, is earmarked for minorities while the minorities
constitute more than 15 or 16 per cent of the total population. So, I would like a
specific answer in this regard.

Sir, I will not take much of the time. I have anly two points. Sir, I have seen the
Appropriation Bill. T would like to ask one thing from the hon. Finance Minister. It
is Budget-specific: He has to tell us that the Budget deficit will be two per cent as
against 3.8 per cent earlier. Sir, the Economic Advisory Council to the Prime Minister,
in, its 2007-08 report have said that GDP will be nine per cent, but, there will be some
risk. What is the risk? Is it the Budget liability? I suppose, as I know, in the three
heads, there may be liabilities. Firstly, bonds issued by oil companies, secondly,
special security issues of FCI and thirdly, the fertiliser subsidy. All together, in these
three heads, it will be Rs. 44,138 crore plus the deficit which is mentioned in the
Budget speech. It was Rs. 1,56,320 crore, if it is taken together. Where is two per
cent? It becomes 4.7 per cent. So, where is the FRBM Act? It will aggravate the deficit
with the States. If it is a debt State, it becomes 8.3 per cent. This is the situation.

Sir, I am concluding with these words that it is absolutely right that India now
is the fourth largest economy in the world by PPP. India has the fifth largest foreign
exchange reserve. But, the growth needs to be more and more comprehensive. We
must address the issues relating to education, health and poverty at the grass-root
levels. With these words, I thank you, Sir.
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MR. DEPUTY CHAIRMAN: Thank you. Now, Shri C. Ramachandraiah. Your Party
has got two minutes. But, I know that in two minutes, nobody can speak. So, take
five minutes and complete.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Thank you, Sir. I stand to
support this Bill which is seeking the Supplementary Demands with some
observations. Sir, the additional expenditure that has been incurred is
around Rs. 20,412 crores, a major portion is from the Department of Fertilisers.
Rs. 15,000 crores have been requested for additional expenditure. Sir, for these
Rs. 15,000 crores, a narration has been given, that is, the Supplementary Grants is
required for the following purposes: subsidy on imported decontrolled fertilisers,
subsidy on indigenous decontrolled fertilisers, subsidy on imported urea and
subsidy on nitrogenous fertilisers, put together around Rs. 15,000 crores. As a
providing combination through issue of special securities to the fertiliser units to the
tune of Rs.7500 crores, a detailed narration is given which does not entail cash outgo.
The net cash outgo will be around Rs. 6554 croies. It gives an inference that the Rs.
7500 crores worth are being issued as bonds or securities or whatever it is, to
fertiliser companies. Sir, my first question is: Why has it not been contemplated when
we had submitted the original proposals in the Budget?

The second thing is, oil bonds which are being issued from time to time, and the
security bonds which are issued to the fertilizer manufacturing companies, will they
be taken into consideration while you are considering or calculating the fiscal deficit?
Sir, my apprehension is, to show to the nation that the FRBM targets are being
maintained by the Finance Minister, it is a well-meaning endeavour, I should
appreciate. But why has the Parliament—I do not know which word 1 can use--been
kept in the dark? If the payments are being made, it will be shown as a liability; it
is just to be shown as a liability before making the payment. And now, we are issuing
the bonds, and as far as my knowledge about the Government Accounting goes, they

"are not being taken into consideration while you are calculating the fiscal deficit. So,
why is it being.done? What purpose is it going to serve except to prove to the nation
that we are maintaining the fiscal deficit? That will not serve much purpose. As I have
been telling, strict maintenance of these targets need not be necessary in an
expanding economy, and 1 feel that it is a total window dressing of the Budget.

Secondly, Rs. 729 or 730 crores have been provided for the Indian Telephone
industry for waivers, writing off the loans and other things. So, my request is, what
is the policy of the Government as far as sick units in the public sector are
concerned? The Government is in total confusion about disinvestments. They
proclaim something. Then they go back and they will justify. Of course, I do not want
to go into the compulsions of the coalition politics, which every coalition is facing
in this country, which has become the order of the day. But, the Government should
have a clarity. T do not advise. that you should go this way or that way. In whichever
way the Government is going, you cannot be selective or you cannot be partial as
far as disinvestiments is concerned. So, my request to the Minister is, what exactly
is the plan about the Indian Telephone industry? Whether it is being revived or
whether continuously the budgetary protection will be given to these units. I am very
pointed because 1 do not want to take much time. I refer to one report of the
Committee on Liberalisation of Foreign Institutional Investment. The report was
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submitted by Dr. Ashok K. Lahiri and two othe“rs. It is a Committee appoeinted by the
Government of India. In this report it was recommended, and I quote:

“In view of the recent concerns of some unregulated entities taking
positions in the stock market through the mechanism of participatory notes
issued by FlIs, the issue was examined by the Ministry of Finance in
consyltation with the Reserve Bank of India and SEBI. Following this
consultation, in January 2004, SEBI stipulated that PNs are not to be issued
to any non-regulated entity, and the principle of “know your clients” may
be strictly adhered to,” and-to what extent this concept of "know your
clients" is being adopted in the banks. Sir, recently, I have seen in one
transaction where in respect of 30,000 accounts, the refund orders have been
issued in respect of the 30,000 accounts created in one single account that
led to the scam. “SEBI has indicated that the existing non-eligible PNs will
be permitted to expire or to be wound-down on maturity or within a period
of 5 years, whichever is earlier. Besides, reporting requirement on a regular
basis has been imposed on all the FIIs.”” This conveys that the Report has
been accepted by the Government, and SEBI has issued the guidelines. But
I read in the newspaper an article written by Sucheta Dalal: “It is estimated
that over 40 crore of PNs have been issued abroad by foreign brokers and
are actively traded in some markets.” Of course, apprehensions have been
expressed. These subscriptions came...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ramachandraiah, you have to conclude. You
know that it is difficult for those who are making good points, but there is no time.

SHRI C. RAMACHANDRAIAH: I will conclude, Sir.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI C. RAMACHANDRAIAH: Tax evaded domestic money. Sir, tax evaded
domestic money has been routed through these PNs. ...(Interruptions)... You can
give the reply, Sir. Sir, these are all the...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please, don’t see towards Mr. Narayanasamy.

SHRI C. RAMACHANDRAIAH: Mr. Narayanasamy is very eager to introduce his
Private Member's Bill, but for-that, after 3.30, time is there.

MR. DEPUTY CHAIRMAN: No, no; you want to have the reply of the hon.
Finance Minister also. Without his reply, if you want to participate.....

SHRI C. RAMACHANDRAIAH: [ admit, Sir, that the economy is on strong
fundamentals, and F.M. was very optimistic to get a ten per cent growth. We welcome
it. We should achieve a growth rate of double digits. That is only the solution. F.M.
should also take into consideration some constraining factors like rate of inflation.
Qil prices have gone up 70 plus. And strong rupee. Strong rupee, [ welcome it though
it is not being welcomed by software companies. Sir, these constraining factors he
has to also take into consideration. My request, Sir, is that regulator has to be made
very, very strong in this country till this total transformation takes place. Unless this
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transformation is completed, regulator has to be provided with full autonomy. And
they should be more strengthened. Then only we can achieve the target.

And the second thing, Sir, of course is inflation. Last time also, I made a proposal
about it. For increasing inflation, F.M, alone should not be made responsible. A
separate Department has to be constituted to contain inflation. It covers the
Commerce Department, the Agriculture Department and the Finance Ministry. As far
as the Finance Ministry is concerned, they will indulge in these reactions, increasing
the CRR ratio and setting the liquidity to the market. To that extent, they ‘are
successful. However, the shortcomings in the supply side....(Time Bell)... These are
all the things which have to be taken in a holistic way. A separate Department has
to be constituted to take care of inflation. Inflation is going to be the biggest enemy,
the constraining factor to achieve this growth rate. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Arjun Kumar Sengupta. I just want to remind you
about the time constraint.

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Sir, in fact, if [ had not been
given the time constraint; I would have, probably, given a most reasoned defence
of the Finance Minister’s position. 1 can assure you that my defence of the Finance
Minister’s position would have been much better than many other defences that you
would have actually talked about. Unfortunately, since I have this time constraint,
I will be talking about a few things and, 1 hope, the Finance Minister would forgive
me if they sound critical, but with constructive criticisms because 1 am as much
interested in the success of the Finance Minister as he himself or anybody else in
the Congress Party is.

Sir, I would iike to start with a simple point that the Finance Minister is a Finance
Minister of a party or a Government which has come to power on a clear assurance
that this Government will be fighting for, standing for promoting the welfare of the
aam admi. 1t is not against growth. In fact, growth is very much welcome, but the
criterion of the success of this Government is what it is doing for the aam admi. In
2004-05 when the elections were fought, the leader of the Congress Party went to
the polls, talking about the difference between the Shining India and the India of the
common masses. ...(Interruptions)...

DR. FAROOQ ABDULLAH (Jammu and Kashmir): Sir, I am on a point of order.
The hon. Member said “the Finance Minister of the Congress Party”. I would like
to correct him. He is Finance Minister of India, not only of your party.

SHRI ARJUN KUMAR SENGUPTA: Your point is well taken. ...(Interruptions)...

DR. FAROOQ ABDULLAH: Your party might have elected. ...(Interruptions)...
When he sits on the Treasury Benches as Finance Minister, he is the Finance
Minister of India. Don’t forget that,

SHRI ARJUN KUMAR SENGUPTA: That point is very well taken. I have very
limited time. Let me make my points.

The whole question is that, at that time, it was not very clear who is the aam
admi. We have now gone into a detailed analysis of this and we have been able to
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identify 77 per cent of our people who can be identified as aam admi who are living
on an average per capita per day consumption expenditure of around Rs. 20. A litsle
more than Rs.20 is the per capita consumption expenditure. This particular group
of 77 per cent also contains 88 per cent of the Dalits, 86 per cent of the OBC and
. 84 per cent of the Muslims. I may be one or two points here and there, as far as the
exact numbers are concerned. An overwhelming portion of the socially downtrodden
and deprived population belongs to this group of 77 per cent. What we have to see
is whether the Finance Minister has been successful in delivering to this group of
people on the basis of which this Government was formed.

1 am afraid, a lot of things have happened. In fact, it is true that the total
expenditure on the social programmes that the Finance Minister has provided has
gone far beyond what had happened before. But we find, again and again, that
whatever has happened, it has by-passed this poor downtrodden people. I have no
time to go intc the details. But the fact of the matter is that unless you adopt
programmes which are targeted to this group, focussed on this group, you will not
be able to deliver. If | may submit, yes, we are, of course, growing at a very high
rate and it is a very good thing. But this high rate of growth is practically inevitable
in India, All that the Government will have to do is to see that the reforms are not
regressed and are not changed. In a country with this kind of rate of savings, in a
country with this kind of foreign exchange, in a country with this kind of domestic
market, nobody can prevent a high rate of growth. We have found that 24 per cent
of our population has a huge consumption growth. That provides a large market in
a world where import duty has come down and the whole world is inclined to come
here, foreign investors and foreign good producers. Here, the twenty-four per cent
pushes us very far. By the way, the rate of savings has increased. The rate of savings
of this 24 per cent has increased. Seventy-seven per cent of our people have no
savings at all. They just survive. They can’t save anything. This is India. It is very
clear today that India is divided today between the shining and the downtrodden.
The question is what we are doing for these downtrodden people, I can mention a
number of things. I don’t want to get into that. But some of the programmes will have
to be now pinpointed. We have now suddenly entered into a mode of elections, What
are we going to do? The time is very limited. But in this time, I would request the
Finance Minister, to consider immediately to have a set programmes which are
directly focussed on and targeted to them. The National Rural Employment Guarantee
Programme (NREGP) is one of the programmes which is directly targeted to these
people. It must be expanded. He is trying his best. But I think it can be expanded
further. The other programme is the social security for the unorganised workers. One
illness in the family, one hospitalisation, one death of the bread-earner, one old age
is sufficient to drive a poor family to destitution in our country and the Socijal
Security Scheme must provide protection for them. These schemes are available.
These schemes have been worked out and the Finance Minister must now come out
openly to support them and say that we are for this poor people, for their social
security.

On the question of agriculture, I am absolutely certain that the Finance Minister
and the Prime Minister have taken many steps to improve productivity of our
agriculture. Unfortunately, almost all of them have gone beyond the reach of the
small and marginal farmers who constitute 84 per cent of our agricultural household.
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I have tricd my best to find what has been the credit situation of these people. We
have 2003-04 figures which are terrible. But after that, in spite of doubling of the
credit, very little information is available, which I can say, like the national survey,
I can build upon. But the stray evidences show that there is a total mismanagement
there. Very little credit is going to the small and marginal farmers. If a special scheme
is not taken, adopted and moved in that direction, nothing will happen. During
Shrimati Indira Gandhi’s time, there were special programmes for small and marginal
farmers. They have all been given up. They have all been amalgamated with others.
We are finding only the bigger farmers to get the benefits. All the credit goes to the
bigger farmers; all the fertilizer subsidies go to the bigger farmers. These are facts
of life that we can actually find. I am putting forward this argument. It is perfectly
possible to work out a number of such schemes, for exampie, industrial growth.
Phenomenal industrial growth is taking place now. 1 am saying phenomenal
deliberately - 8 to 9 per cent. But do you realise that this rate of growth of large
industries produce no jobs? It is a totally jobless growth that we are having in our
manufacturing sector; whereas, the job producing micro sector, small sector,
artisans, etc., are striving. They do not have the raw material; they do not have
the skill; they do not have the credit. We have SEZ programme. There is nothing
against that. Theré may be some kind of problems. But they are meant for the rich
people. Why can’t we have SEZ programmes for the artisans' clusters? Why can’t
we have SEZ programmes for the poor, small and marginal units? That would give
you an indication that this Government is committed to these poor people. I can go
into the details. The Finance Minister is aware of that, but I do not want to go into
that.

Sir, I would like to make two more points before [ end. One is the Public
Distribution System. This is one thing which will definitely have an impact on our
poor people. Now this Public Distribution System has to expand. It has to cover not
only foodgrains but other materials also. How do you dn that? I remember the
Finance Minister mentioned to my friend, Shrimati Brinda Karat, that there is a
difference between the CPM line and his line because he is a liberal and they are
talking about State activities. Sir, I would like to request him to be a liberal in this
particular case. - Now, a very simple point. Let us have the Minimum Support Price
at an attractive rate and let the FCI come to the market to take grains from any farmer
at MSP, at any time in the season. If it is not immediately in the harvesting season,
at a later date with some interests it can be provided. It is a pure market game. But
they should also be allowed to sell to private traders. There should be no restrictions
that you cannot sell to these people or that people because that is the only way to
assure whether the farmers are getting better price. There is no problem at all if the
farmers are not selling to the FCI, ,but selling to someone else. They are doing so
because they are getting more money. But then the FCI, should be in charge of the
Public Distribution System. How is it possible to do that because they may not be
able to procure enough? This is where the Finance Minister can use this huge
amount of foreign exchange reserves. He can tell the FCI, Go ahead. Only play a
proper market game, import, do forward contracts so that you can get your
foodgrains from outside only for the Public Distribution System, only for the buffer
stocks. If you allow the FCI to play. this game like any other trader, you will be able
to find a proper answer to this question. You can help the farmers to get more money
and, at the same time, you can control the price.
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Sir. the Finance Minister keeps saying that we do not have much money, which
is correct. There is a budget constraint. We must accept that. We cannot accept on
that point any kind of relaxation; because otherwise, the whole system might
collapse. But then if I come to the details, is it really that difficult for the Finance
Minister to accept that even after trying his best with all the resources he has
covered, he is unable to fund enough to spend on proper programmes? Please accept
that if you had one more percentage of deficit financing, it would give you Rs. 44,000
to Rs. 45, 000 crores in your kitty. What will happen? 1 want to emphasise on this
point I am not supporting this. I am saying, do not make a fetish of your FRBM which
we have imposed on ourselves for the purpose of discipline. But there are occasions
when. you may like to shift your ground not because of anything else, but because
if that money is required to finance these pro-poor programmes, if that is required
to finance social security programmes, if that is required to meet the unemployment
problems, then this is very much worth considering. I am saying this because, with
that kind of increase — I have done my exercise; he has very competent people in
his office; just do this exercise — let us know what will happen to our country if
there is one per cent increase in deficit financing. Nothing will happen to inflation.
Something can happen td the interest rate, but not much. The country can actually
accept it, at eight to nine per cent of growth rate. This is not gojng to do any great
damage if we do it for one or two years. That gives you immediately an amount of
money. I am only saying this because if you say that we do not have money for
helping the poor, for giving these kinds of programmes to the poorer people because
none of the items of expenditure can be given up and we have an FRBM, then, I am
saying, in that case, please look at your FRBM. Heavens will not fall if you accept
one per cent additional deficit.

My final point, Finance Minister Saheb, is, please come up at this stage to the
defence of the position on which you have become Finance Minister. That is all 1
want; we want the delivery to the poorer sections of the people and that is the way
to move ahead in the future.

SHRI D. RAJA (Tamil Naduy): Sir, I stand before you to express my party’s concern
on this Bill. . Time is precious and time must be precious for the Government also.
The UPA Government came to power with great expectations, We were hearing for
some time that we were a ‘Shining India’. When they were in power, we heard about
‘India Shining’. Now, we talk about ‘India Rising’ and ‘India moving towards a
double-digit GDP growth’, ‘faster growth’; that has become the mantra of the UPA
Government. But the Government has been continuing the same neo-liberal paradigm
of development. This has widened the gulf between the rich and the poor in our
country. I do not want to get into all the statistics. I must refer to what Shri Arjun
Kumar Sengupta has said in his report. He says that 77 per cent of our population
lives with a daily consumption level of Rs. 20. That shows the level of disparity that
has come into effect in our country after this neo-liberal economic policies were
introduced. That is why I sincerely feel that the UPA Government will have to go in
for mid-course corrections. There is a need for mid-course correction. This is not a
simple political statement | am making on the floor of the House. I sincerely believe
that the UPA Government should go in for mid-course correction of its policies

“because the same policies cannot continue. And here I must point out a few things
for consideration.
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1 take up agriculture. The Government claims a target — what they call ‘desired
target’ — growth rate of 4 per cent in agriculture. But agriculture has become
increasingly non-remunerative. Qur farmers do not get remunerative price for their
produce. They are in the grip of indebtedness. That is one of the major reasons for
the continuous distress of farmers. Agriculture is in very deep crisis. Farmers do not
get loans at a cheaper rate of interest. Now, even at 7 per cent loans are meant as
short-term loans; they are advanced for crops; they are not given for the entire
agricultural operation. And 1 don’t know why the Government is not giving some
consideration to the recommendations made by the National Commission on Farmers
where we find some very genuine recommendations in the interest of agriculture.
Even if you take the question of subsidy, these subsidies are not given directly to
farmers. The conditions of small and marginal farmers are miserable. The plight of
these sections is really miserable. The condition of agricultural workers is still worse.
1t is the promise made by the UPA Government in its National Common Minimum
Programme that this Government will come out with a protective, comprehensive
central legisiation for agricultural workers. We don’t have a national minimum social
security for poor and tiny people in this country. I don‘t know how far this
Government can allow this situation to continue. On the one side, this Government
claims that it is the Government of aam admi, or the Government of common people,
poor people; on the other side, if you take the actual practice, that does not go in
tune with their claims or promises. Take the conditicms of the Scheduled Castes,
Scheduled Tribes or the Other Backward Classes and minorities. Still they are looking
for some support trom the Government. The so-called sub-plan for the Scheduled
Castes, Scheduled Tribes — in actual terms, many people have pointed out — is not
enough. In fact, there is no such plan in practice for the Scheduled Castes and
Scheduled Tribes. But, we claim that there is a sub-plan and we are demanding sub-
plans for minorities also. Unless you address the concerns of Dalits, Adivasis,
Muslims and Other Backward Classes, it cannot claim that it is for the common
people of the country. What is the job of the Government? For whom is this
Government there in the office? It is not that we can claim that we are producing
some billionaires or some trillionaires and showcase them. This is the advantage of
the Neo-Liberal policies. In fact, these Neo-Liberal policies have created some tiny
islands of prosperity and some super-richer people in the country. The vast ocean
of poverty must be understood by the Government. It should be understood by the
Government that the conditions of people are worse. When I say this, I don’t say
that the UPA Government has not done anything. The UPA Government has brought
the NREGA; the UPA Government has passed the RTI Act; the UPA Government has
put the entire disinvestment programme on hold because of the resistance from the
Left. But, it is not enough. A lot more could have beent done by the UPA Government.
Why the UPA Government failed to address these concerns of the poor people? That
is my question. Now, when we talk about allocations and other things, the UPA
Government should realise these things. Because of time constraint, I am not going
into other issues But, there are several issues which have been touched by my
previous speaker from the Left. In fact, I must endorse whatever has been spoken
by my colleague from the Left. Even for the social sector, the National Common
Minimum Programme claims...

SHRI V. NARAYANASAMY: You are supporting your colleague from the Left and
not others. ...(Interruptions)...
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SHRI D. RAJA: 1 am doing this because we have some common positions.
...(Interruptions)...

M eEREUT Uit Ruzawde @ o 3 sies fBar, @8 DMK @1
NPT B HRU g ol ..(@aens).. NALCO, Neyveli Lignite Corporation. &7
frgzaeie, o Rrwrd wEe ¥ @ oom, WRR ¥ fFwr e, DMK #1 R
J, wowAfy @ AR ¥ gwel g, wEfy 9w ot wes gem )

SHRI D. RAJA: ...(Interruptions)... You talked about disinvestment, and I am
coming to the DMK. ...(Interruptions)... When the Neyveli Lignite Corporation was
listed for disinvestment, the DMK came out strongly against that disinvestment.
That is what from the Left we have been fighting. There are other forces also who
align with the Left in protecting the interests of the public sector. What I am trying
to say is, now the Government will have to concentrate and should have
concentrated on other issues like social sector. The National Common Minimum
Programme promises that six per cent of the GDP will be spent on education.

Now, what is happening to education or Sarva Shiksha Abhiyan, or the right to
education? All we talk, But when it comes to actual practice, what is happening? That
is what the Government will have to address.

The National Common Minimum Programme again declares two to three per cent
of GDP will be spent on health, Now, what is happening? What is the spending on
health? What is the spending on education? On the question of price rise, inflation
has been raised. 1 hear what the Finance Minister keeps on telling, “Whatever fiscal
measures, monetary measures required for controlling, moderating the inflation are
being taken.” But, actually, it does not reflect on the overall price situation in the
country. The prices keep shooting up and the common people are finding it very
difficult. In this regard, the public distribution system should be streamlined and
strengthened and the Government should take necessary measures on how to
strengthen the public distribution system.

Finally, Sir, because of time constraint, I am just running. The poor and the toiling
people need support and there is a need for some kind of national minimum social
security for the poor and the toiling people. The NREGA must be universalised. It
is good that the Prime Minister spoke on Independence Day tRat the NREGA will
become a country- wide programme. But in the last Budget, only Rs. 700 crores was
increased for the 330 districts. 1 do not know with this ad koc approach or tokenism,
how can we move forward. When we think of India to emerge as a real economic
power, when we think of 21st century should be India’s century, this approach
cannot help us, The overall approach should be changed. The Government should
go in for mid-course corrections, the neo-liberal economic paradigm must have some
very tangible drastic shift and the same neo-liberal pursuit policies cannot help a
country like India. As a developing country like India, it needs some policy shift and
the UPA Government should realise with a sénse of urgency. When the UPA
Government completed three years, when it has entered the fourth year, it is a very
crucial year, This Government needs to amend its policies, needs to go in for mid-
course corrections. Otherwise, whatever claims that have been made in the National
Common Minimum Programme, they will remain claims, they cannot become a reality.
The people or the common toiling people cannot forgive this Government and this
is what I would like to say. Thank you.
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Deputy
Chairman, Sir, I am grateful to Shri Ramdas Agarwal and eight other hon. Members
who have participated in this debate. I am sorry that the debate is a very short
debate, only abouf two hours. And, I realise that I would have to, with the same
discipline, reply in about 5-10 minutes. The Supplementary Demands for Grants is for,
approximately, a little over Rs. 20,000 crores, under which we ask for cash outflow
of Rs. 10,000 crores. Each of the heads, for which we ask more money, is a head,
I believe, justified. On which, there is really no quarrel or complaint. Mainly,
Rs. 15,000 crores have been provided to fertilizers, out of which Rs. 6,550 crores have
been provided by cash and the balance by way of bonds, which I will address in
a moment. This is really a measure to ensure that our farmers are not denied fertilizers
in time and in adequate quantities. Rs. 1,300 crores additional Central assistance is
for externally aided projects. Each of the externally aided projects is implemented in
one State or the other in this country. Therefore, Rs. 1,300 crores have really been
transferred to the States for implementing their projects. Out of Rs. 800 crores,
Rs. 200 crores is for the National Food Security Mission; Rs. 300 crores is additional
reimbursement of losses on procurement of mustard; and remaining is additional
Central assistance to State Plans. So, the entire Rs. 800 crores is, again, agriculture
related. Rs. 352 crores have been provided to revive ITI, which is the part of the Plan
we have, now, to revive ITI. Rs. 300 crores have been provided to settle pending
claims of exporters. Rs. 300 crores have been provided for the Sampurna Grameen
Rozgar Yojana’s additional requirement. Rs. 236 crores are for establishment of ITIs
and for the skill development initiative. Each one of them is related to a sector of
India’s economy — agriculture, industry, food security, Grameen Rozgar Yojana,
exports — for which all of you have spoken, and all of you have said, “Deserves
support”. So, I don’t think that we are asking money for anything which is
unjustified. There are three other items also, which, I think, are also equally justified.
Rs. 200 crores are for the additional battalions of the ITBP; Rs. 145 crores are for
the Commonwealth Games; and Rs. 106 crores are for additional relief to the Gujarat
communal riot victims of 2002. So, simply on the basis of justification, I think, every
pie, which I ask, is justified; every pie, which I ask, is for a worthwhile cause.
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1t is true that we are issuing bonds for about Rs. 7,550 crores towards fertilizer
subsidy. But it is not for the first time that the bonds are being issued. For example,
bonds worth Rs. 7,732 crores were issued to bail out the UTI from 1999-2003; in
2002-03, bonds worth Rs. 299 crores were issued to help exporters who had lost
money in Iraq; between 2001 and 2004, oil bonds worth Rs. 9,349 crores were issued
to oil companies. So, what we are doing is nothing unusual. Bonds are issued. We
can only provide a certain amount of cash. Where we cannot provide cash, still
money has to be provided to either the FCI or the oil companies or the UTIL. Bonds
had been issued in the past and bonds are being issued here.

Sir, I don’t want to get into an ideological debate, but I must defend that it is
liberal economic policies that have brought about a paradigm shift in this country,
a dramatic transformation in the State of India’s economy. I know some friends won’t
agree with that. They will characterise us as ‘neo liberal’. I don’t know what ‘neo
liberal’ is. I understand the liberalisation that we began in 1991. And, clearly, by any
account, by any measure, by any standard, the GDP growth, the foreign exchange
reserves, savings, investments, production, productivity, incremental capital output
ratio, per capita income, India’s economy, in 2007 is many, many times stronger than
what it was in 1991 or pre-1991.

Sir, 1 make no apology for liberal policies, but liberal policies do not mean that
the policies should not be inclusive. Liberal policies do not exclude the poor people.
Liberal policies are not intended to keep out the poor, keep the poor always poor and
help only a small section of the people. How would you test a Government? I have
been asked what have you done for education; what have you done for health care.
This debate has to be done at two levels. The first is how much toll we set by these
sectors and how much money we provide. That is the first level of debate. The next
level of debate is how is that money being used. Has it been used efficiently,
prudently, wisely and delivered goods and services to the targeted sections? Let me
deal with the first part first. I am giving two sets of figures in two columns. The first
set talks about the last year of the NDA Government. The second set of figures talks
about the fourth year of the UPA Government. This is not meant as a criticism of
anyone; this is a statement of facts. You may draw your own inferences. For
agriculture, in 2003-04, Rs. 3262 crores were provided; in the current year, we are
providing Rs. 8090 crores. For education, one hon. Member also put a question, in
2003-04, Rs. 7024 crores were provided; in the. current year, we are providing
Rs. 28,672 crores. It is four times the amount that was provided only four years ago.
For health sector, Rs. 6,983 crores were provided in 2003-04; this year, we are
providing Rs. 14,384 crores. For drinking water, Rs.2,750 crores were provided; this
year, we are providing Rs. 7,560 crores. One question was put about Sarva Shiksha
Abhiyan, In 2003-04, what was provided was Rs. 1951 crores; in the current year, it
is Rs. 10,671 crores. Sir, I can go on with such figures. The point is, money is being
provided. I think Dr. Arjun Kumar Sengupta hinted as much. Money is being
provided. We have been able to raise large resources and collect more taxes. I
compliment taxpayers. They have become more compliant with tax laws. The tax
administration has become more efficient. We are collecting more revenues, We are
providing them revenues. After we allocate all tax revenues and non-tax revenues,
we will still borrow Rs.1,50,948 crore this year to provide for our Plan. Sir, no one
can say we are not providing adequate money. So, I think, at the first level of debate
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this Government deserves credit, that is, providing money. Now we go to the next
level of debate. Despite all this money, why are the roads not being built faster?
Today, 1 saw a Statement by the Minister of Rural Development that roughly 20-25
per cent of the Pradhan Mantri Gram Sadak Yojana is not quality road, is sub-
standard. Each one of us has a State, a district, a constituency. We know that there
are sub-standard works in road building, substandard works in desilting of tanks,
sub-standard buildings are put up for schools, sub-standard works in PWD. The
point is this cannot be addressed in the Ministry of Finance. This cannot be
addressed in Delhi. This has to be addressed by the implementing agencies.
Everyone of these programmes is implemented at the State level, either by the District
administration or by Department of the State or by a specialised agency There are
difficulties ...(Interruptions)...

SHRI V., NARAYANASAMY: What about the review? ...(Interruptions)...

SHRI P. CHIDAMBARAM: Just a moment. There are problems. There is some
amount of corruption. There is a great degree of inefficiency; that is why, we said
we are no longer satisfied with outlays. We are concerned about the outcomes and
at our insistence every Ministry is now placing before Parliament what is called an
Outcome Budget. In the month of May-June, an outcome Budget is placed. But, I
think, the Parliament should call each Ministry and Department to order and debate
the outcome Budget. In fact, the time spent on debating the Supplementary Budget
should actually be devoted to debate the outcome Budget. Each Ministry must be
asked to explain what the outcomes are, and if they fall short of outcomes, they must
be asked to explain why they fall short of outcomes. My earnest plea, Sir, is, we must
be proud of our growth. China is proud of its growth. There are 120 countries which
envy our growth. If China can be proud of 10 per cent or 11 per cent growth, why
should we not be proud of 8 or 9 per cent growth? It is this growth which is giving
us revenues; growth is the fountain head of all these revenues, If India was growing
at four or four-and-a-half per cent, we will not have these revenues at all and we
would not be able to allocate-this money. So, my earnest plea is, growth is an
imperative; inclusive growth is equally imperative. We must work on inclusive
growth. Growth must become a given in this country. This country must grow at
eight to nine per cent over the next 20-25 years, and we must repair our system so
that this growth becomes inclusive growth.

Sir, now let me very quickly answer the points raised by a number of Members
on a number of issues. There was a reference to Swaminathan Committee report, a
reference to what we are doing in agriculture. There is lack of time, but I will quickly
read a portion from the Swaminathan Committee Report. In paragraph 1.2.1, the report
says and I quote, “Fortunately, several initiatives have been taken during the last
two years, i.e., two years of the UPA period — because the Government report is
of October, 2006 — to reverse the downward trend in agricultural production and to
find permanent solution to agrarian crisis.” Dr. Swaminathan lists eleven measures
taken by this Government, namely, first, Bharat Nirman; second, National Rural
Employment Guarantge Scheme; third, National Horticulture Mission; fourth,
Expansion of Agricultural Cradit; fifth, Lowering of Interest Rates; sixth, National
Rainfed Area Authority; seventh, National Fisheries Development Board; eighth,
Changes in the Agricultural Produce Marketing Committee Act; ninth Integrated
Food Law; tenth, Warehouse Receipt Act and eleventh, Knowledge connectivity
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through 100,000 rural farming service centres. Sir, measures have been taken aund the
Prime Minister on the 15th of August announced two major measures, namely, a
National Food Security Mission which will cost us about Rs. 4800 crores
and additional Central assistance to States for agriculture which will cost us
Rs. 25,000 crores. The Cabinet has cleared it; we have announced it and part of the
money that is provided is for the National Food Security: Mission and for the
Additional Central Assistance to States. We are doing, I believe, from the fiscal point
of view, enough for agriculture. Now what needs to be done is, better seeds, better
fertilisers, better water management practices, go back to the old training and visit -
extension work, All this has to be done at the ground level and I think, there is an
equal responsibility — and I say equal responsibility upon the State Governments
and the Central Government — to implement these measures so that agricultural
growth can increase, at least, to four per cent. Sir, what is the problem of our
agriculture? The problem of our agriculture is that there is stagnation in the area
under irrigation. The total area under foodgrain cultivation has stagnated between
120 million and 125 million hectares. There is stagnation in production. The
production of wheat has stagnated between 68 million and 73 million tonnes. Then,
there is stagnation in the production of rice. The production of rice has stagnated
between 85 and 91 million tonnes. This is for the period 1998-99 to 2006-07. We want
to reverse this stagnation. Area under foodgrain must be expanded; production must
be enhanced and productivity must be enhanced, and that is why the Prime Minister
and the Government have announced additional Central assistance and a National
Food Security Mission. I am sure the results would be visible if we implement them
sincerely and efficiently.

Sir, apprehensions were expressed about a number of issues. For example,
reference was made to an EPZ in Surat which was converted to an SEZ. My
information is, the Surat EPZ was converted to an SEZ on !st November, 2000 along
with Kandla and two others. ...(/nterruption)...

Reference was made about Minimum Support Price of wheat and paddy. In 1998-
99, MSP for wheat was Rs. 550 and when the NDA laid down office, it had been
increased to Rs. 630; in a period of six years it went up from Rs. 550 to Rs. 630. Last
year we gave Rs. 750; in a period of three years we have increased it by Rs. 120.
The MSP for paddy in 1998-99 was Rs. 440. When the NDA laid down office, it was
Rs. 550. We have raised it from Rs. 550 to Rs. 645. So, I think our Government's
approach to MSP has been liberal and when we take this decision, we take into
account the CACP recommendation and we also take into account the felt
requirements of our farmers and we fix an appropriate MSP. It cannot be said that
our Government has been parsimonious or niggardly in fixing an MSP for our farmers.

Sir, there was some reference to India’s capital market being owned or dominated
by foreigners. That is not correct. FII inflows cumulative until 31st July was 60 billion
US dollars. The market cap of BSE is Rs. 35,45,000 crores; the market cap of NSE is
Rs. 33,67,000 crores. As a proportion, FIIs holding in the BSE is only 15.4 per cent
and in NSE it is 16.2 per cent. The bulk 85 per cent of the market cap is held by Indian
mvestors; big and small.

Sir, there was some reference to the Economic Advisory Council’s Report that
RD target is unlikely to be achieved. One of the things of which I am truly proud



240 Government [RAJYA SABHA] Bill

4,00 p.m.

of is fiscal discipline. I recognise Dr. Arjun Kumar Sengupta’s argument that we could
stretch the fiscal deficit by another per cent and he asked me — not that he does
not know the answer; he knows the answer better than I do — what will be the
consequences if fiscal deficit is stretched by one per cent? I would not get into an
argument on that; we shall debate what will happen if fiscal deficit is stretched by
another per cent. But the fact is, the NDA inherited a fiscal deficit of 4.8 per cent
and after six years: reduced it to 4.5 per cent. In fact, even that 4.5 per cent is due
to a lucky Finance Minister like Mr. Jaswant Singh, because in the previous year,
instead of reducing the fiscal deficit, it was left hanging at 5.9 per cent. Anyway, 1
give credit for the entire six years from 4.8 per cent to 4.5 per cent. We have reduced
it from 4.5 per cent and this year, we will achieve the target of 3.3 per cent. So, we
are adhering to the FRBM Act passed by Parliament. FRBM Act was not passed by
this Government; it was passed by the previous Lok Sabha and approved by the
Rajya Sabha then.

On the Revenue Deficit side, NDA inherited 3.1 per cent and left it at 3.6 per cent.
So, it was not fiscal discipline, it was fiscal indiscipline! Be that as it may, we have
reduced it from 3.6 per cent and this year, we hope to achieve 1.5 per cent. The
question that was asked is pertinent — can I eliminate this 1.5 per cent next year?
I am going to try; so far I have been on target, I am going to try to eliminate revenue
deficit. But if the revenue deficit takes one more year to eliminate, I am sure Dr. Arjun
Kumar Sengupta is not going to complain! So, it may take one more year to eliminate
revenue deficit but the fiscal deficit target of 3 per cent will be achieved in 2008-09,
and I am going to make every effort to eliminate revenue deficit by 2008-09. Having
said that, I will seriously examine Dr. Sengupta’s suggestion that we must be a little
more accommodative in providing resources. But my view is that we are not
constrained by lack of resources. In fact, if we look at what we provided for the Plan,
1 find several Ministries are not able to spend the money allocated to them in the
beginning of the year. At the end of the year, there are savings. In fact, in this very
supplementary Budget I am showing about Rs. 9000 crores savings coming from one
Head or another which we have already been able to identify and, therefore, we are
providing another Rs.9000 crores expenditure. I do not think that money is a
constraint. But let me assure everyone that if we are able to finalise any new
programme meant for the poor, meant for the unorganised sector, meant for the
neglected sections of India, meant for the marginalized people and the money is
required, I will not hesitate to take whatever steps are necessary to find the money
and to provide the money. I will not hesitate to come to Parliament and say, this is
the money I want, please vote the money. In fact Rs. 25000 crore is additional;
Rs. 4800 crore for National Food Security Mission is additional to the Budget and
I have not hesitated to come to Parliament. I am not an ideologue in that sense. I
am liberal but I am pragmatic and I am willing to come to Parliament to ask for more
money if we are able to finalise plans and programmes for which money is required.
I won’t take more time dealing with other matters. I think I have dealt with most of
the major issues. Yes, inflation is a concern. But please remember that fiscal policy
or monetary policy works only on core inflation. Core inflation is defined as
“Inflation after netting out fuel and food prices.” Fuel is not under our control. Crude
oil is 72 dollars a barrel. We don’t fix the prices of crude oil. We have to bear that
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burden. Food is a ‘matter of supply and demand. As long as production stagnates
and productivity stagnates in foodgrains, in pulses and in oil seeds, there will be
pressure on prices. But the fiscal and monetary steps that the Government and the
RBI have taken have paid dividends and have yielded results. We have brought
down W.P.I. inflation to 4.05 per cent. In 1979-80, inflation was 17.1 per cent; between
1991-95, it was 11.1 per cent and between 1999-2004, the average inflation was
4.9 per cent. This year we have brought down inflation to 4.05 per cent. There is
indeed pressure on prices because of mismatch of supply and demand. We are not
growing enough foodgrains; we are not growing enough vegetables; we are not
growing enough fruits and we are not growing enough oilseeds. To meet the
shortfall, we are importing. But we cannot import potatoes and tomatoes. They have
to be grown in this country and brought to the market. There are supply bottlenecks;
there are transport bottlenecks. These are matters which must be addressed by the
Ministries and Departments concerned and by the State Governments concerned. I
cannot address tomato and potato prices through fiscal and monetary policy. 1 can
only address headline inflation. We are addressing headline inflation. Headline
inflation or core inflation has been brought down to 4.05 per cent. I will not hesitate
to take further fiscal steps and further monetary steps to keep inflation under control.
But the supply side has to be augmented. If we really want long-term price stability,
we must grow more wheat, grow more paddy, grow more pulses, grow more oilseeds,
grow more fruits and grow more vegetables. This is one of the reasons why the
National Food Security Mission has targeted 10 million tonnes extra rice, 8 million
tonnes extra wheat and 2 million tonnes of extra pulses for which we are allocating
a little over Rs.4000 crores. We are confident that we will gain mastery over
agriculture. I will do my best as Finance Minister to go to the help of farmers, farming
and the farming community. With these words, I request that the Appropriation Bill
be returned.

SHRI D. RAJA: I appreciate the reply given by the Finance Minister. But it is
surprising to listen to him when he said that we do not understand liberalism. Of
course, we understand. But the point is, he claims that policies are liberal. Liberal to
whom? We want that policies should be liberal and compassionate to the poor and
toiling people. That is what we are asking and that is what you claim. But, you touch
your heart and tell what is the feeling of common people...(Interruptions)...

MR. DEPUTY CHAIRMAN: Whatever he has to say, he has said. I think there
will be no more discussion...(Interruptions)... Now,. the question is that
...(Interruptions)... '

SHRI S.S. AHLUWALIA: Sir, I just want to ask one question. 1 want to know from
the hon. Finance Minister regarding the age limit for senior citizens. There are two
different age limits for other sectors and for Income Tax sector? Can the Minister
make it uniform?

SHRI P. CHIDAMBARAM: Actually, there is no uniform age limit. 1 have a sheet
of paper which shows different age limits for different purposes. The age limit for
Income Tax is there — If I remember — either in the Act or Rules and it is 65 years.
At the moment, there is no proposal to change that age limit. But, since a younger
man is asking me to look at it, I will look at it.
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Mr. Narayanasamy, your own Bill is there for consideration...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, respect Shri D. Raja because...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, don’t go into this...(Interruptions)....

SHRI V. NARAYANASAMY: Sir, Shri D. Raja is talking about common man. We
are all concerned about common man’s problems. I would like to highlight one point
which has been harping on in this House for long time. The hon. Finance Minister
is giving sufficient funds under 14 flagship programmes, which he has mentioned in
his speech. Right from Sarva Shiksha Abhiyan, Rural Employment Guarantee
Scheme...(Interruptions)... It has been given to the State Governments. In the State
Governments, there is pilferage of funds; there is corruption...(Interruptions)... Sir,
I am telling about second part...(Interruptions)...
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SHRI ROBERT KHARSHIING (Meghalaya): Sir, in his statement, hon. Minister
has said that he has no control over the prices of vegetables, over inflation. But, from
November, 2006, till July, 2007, the RBI, by buying $ 28 billion, has caused huge
inflation. It is on the website. May I know when...(Interruptions)....

MER. DEPUTY CHAIRMAN: He has replied to that at length. No more questions.
Now, the question is: i

-““That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the
financial year 2007-2008, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted,

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
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SHRI P. CHIDAMBARAM: Sir, I beg t(; move:
That the Bill be returned.

The question was put and the motion was adopted.

PRIVATE MEMBERS’ BILLS

MR. DEPUTY CHAIRMAN: Now, we shall take up Private Members’ Legislative
Business. The Farmers (Old Age Pension and Removal of Indebtedness) Bill, 2007.
Shrimati Sushma Swaraj. Not present. The Dalit and Tribal Girl Child (Special
Educational Facilities and Welfare) Bill, 2007. Shrimati Sushma Swaraj. Not present.
The Orphan, Exploited and Underprivileged Street Children (Care, Protection and
Welfare) Bill, 2007. Shrimati Sushma Swaraj. Not present. The Citizens Affected by
Cyclone, Super Cyclone or Tsunami in Coastal Areas (Compensation, Rehabilitation
and Welfare) Bill, 2007. Shri B.J Panda.

The Citizens affected by Cyclone, Supre Cyclone or
Tsunami in coastal areas (Compensation, Rehabilitation
and Welfare) Bill, 2007

SHRI B.J. PANDA (Orissa): Sir, I beg to move for leave to introduce a Bill to
provide for the protection of distressed citizens including farmers, fishermen, traders
and common man affected by cyclone, super cyclone or tsunami or other natural
calamity in the coastal areas of the country by providing adequate compensation,
rehabilitation and welfare measures initiated by the State and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.

SHRI B.J. PANDA: Sir, I introduce the Bill.

The Constitution (Amendment) Bill, 2007
(Insertion of New Article 50A)

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I beg to move for leave to
introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.

SHRI SHANT ARAM LAXMAN NAIK: Sir, I introduce the Bill.

The Constitution (Amendlhent) Bill, 2007
(Amendment of the Seventh Schedule)

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I beg to move for leave to
introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.

SHRI SHANTARAM LAXMAN NAIK: Sir, I introduce the Bill.



